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3meer / ORDER

These three appeals by the assessee against the common order dated
21-06-2018 passed by the Commissioner of Income Tax (Appeals)-12, Pune

[‘CIT(A)’] for assessment years 2006-07, 2007-08 and 2008-09,

respectively.

2. These appeals filed by the assessee on 12-10-2018 against the order
passed by the CIT(A) on 21-06-2018. The assessee required to file the
appeals before ITAT within 60 days, but, the appeals filed beyond the

limitation. We find no petition to condone the day, but, however, taking



ITA Nos.1648, 1649 & 1650/PUN/2018,
A.Ys. 2006-07, 2007-08 & 2008-09 *I*

into circumstances in view of filed of application under Vivad Se Vishwas

Scheme, we condone the said delay.

3. On perusal of the letter filed by the assessee, we note that the
assessee wishes to withdraw all the three appeals in view of having filed
application under Vivad Se Vishwas Scheme proof of which the Form No. 5

is enclosed before this Tribunal.

4. Shri S.P. Walimbe, the 1d. DR has no objection in case the assessee

wishes to withdraw all the three appeals.

S. In view of the request made by the assessee all the three appeals are

dismissed as withdrawn.

Order pronounced in the open court on 17th January, 2022.

Sd/- Sd/-
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VICE PRESIDENT JUDICIAL MEMBER
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